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SHRI LAL K. ADVANI: You
kindly undertoock upon yourself to go
through and examine the records in

accordance with the wishes of the
House.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Please sit down.
Certainly, T undertook it myself and
it was the wish of the whole House, all
sections and groups, and they said:
“You look into the record and we will
abide by it.”

SHRI LAL K, ADVANI The
speech was subsequently denied.
THE VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN): I am coming
to that, I came this morning at ten
o’clock and went through the proceed-
ings in greater detail, as the subject was
raised. In the talks and counter-
talks many things were not clear. The
position that Mr. Shah and some others
took was that Mr. Khadilkar referred
to China and Mao and 1 also felt
somehow that probably it may be so.
I have gone through the whole record.
I have also seen the rules relating to
my powers to expunge. After looking
into the rules and after going through
the records I felt that so far as the
wording of Mr, Khadilkar is concerned
there is nothing which, exercising my
discretion, should be expunged. Now,
1 have directed the Secretariat to com-
plete the proceedings. You would look
into it and unless you see the wholc
thing, it is difficult to come to any
conclusion. After that if there is any-
thing, according to rules and procedure

you will be entitled to take up this
matter.

SHRI MAHAVIR TYAGI : One
submission T want to make. Even if a
word of a Minister is not liked by the
House, that word cannot be expunged
unless it is unparliamentary, Only such
words can be expunged by the Chair
which are unparliamentarv. If there
are some words with which Members

differ, they cannot be expunged just
because they differ with the words.
You can just bring pressure on the

Government to make the hon. Minister
come forward and withdraw. 1 can
understand that. But it is not for the
Chair to expunge a word only because
the House does fiot agree with the word.
Unless the word is unparliamentary the
‘Chair cannot expunge it. If the word
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is still on the record, it is our privilege
as the opposition to censure the Gov-
ernment that it is a clarification ot their
policy. So long as the words are there,
we take it for granted that it is their
decided policy to support Mao, Naxa-

lites, etc., unless they come f{orward
and withdraw that remark.
THE VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN): Let us proceed
now. e T -

SHRI MAHAVIR TYAGI: It can-
not be expunged.

THE VICE-CHAIRMAN
AKBAR ALI KHAN):
expunged anything.

SHRI SUNDAR SINGH BHAN-
DARI (Rajasthan) : After going through
the record, if we feel that certain
portions are worth expunging, we will
bring it to your notice.

(SHRI
1 have not

SHRI MAHAVIR TYAGI: How
can that be?
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): Subject to the
rules of procedure.

SHRI SUNDAR SINGH BHAN.-
DARI : It is tor the House to decide.
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SHRI M. H. SAMUEL (Andhra
Pradesh) : Sir, both the engineers and
the architects have long been waiting
for this day when this House and
Parliament are going to pass this Bill.
The first engineer in this country came
out of the college 150 years ago, and
the first architect in India came out
about 30 years ago. Till 1947, there
were only 300 qualified architects in
the country. Today, as Mr. Yadav
has rightly said, there are about three
thousand, perhaps more than that.
Enginecrs are now about one hundred
thousand, engineers of all kinds, of
whom 50 per cent are civil engineers.
Engineers were also practising as archi-
tects without the architectural quali-
fication. When the architects believed
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that their trade must be regulated and
that no outsider should come in and
step into their shoes and take away
thewr trade, there grew a demand that 1t
was perhaps necessary for the architects
as well as for the engineers practising as
architects that some legislation should
be brought forward for this purpose.
That was insistent demand of the archi-
tects at that time; buir the engineers
were not so much in the picture.

A legislation was conceived in our
country for architects 25 years ago,
and this legislation is going now be-
fore Parliament after 25 years. I do
not remember any legislation first con-
ceived and then bearing fruit after a
period of 25 years. And therefore, as

I said in the beginning, engineers
practising as architects and architects
qualified in architecture, have been

looking forward to this day. -

The first Architects Bill was drafted
somewhere in 1947. It was circulated
to the States. Their opinions were
solicited. Later, the whole thing went
moribund. For 15 years nobody ever
said anything about it, nobody thought
anything about it. Then the architects
revived their demand. In 1960 dis-
cussions again began with all the per-
sons concerned within profession, and
eight vears later, the Bill was introduc-
ed in this House, in 1968. It was
referred to a Joint Select Committee
in 1969 and the Bill is now before the
House. S|

You will agree with me, Sir, that
since creation man has been a builder,
an engineer in one sense of the term.
Since creation, man has been endowed
with 3 sense of beauty, harmony and
synthesis. An architect is one
who introduces into a build-
ing these elements of beauty,
synthesis and harmony, consistent, of
course, with the environment in each
case. Both engineers and architects
are complementary to each other.
Neither can do without the other, But

3 PM.

they must work together—this s
important—both as  equals, neither
being subordinate to the other. A

reconciliation of the 1oles of the two,
the engineers and the architects, with
a haopy consensus, was the task before

the Joint Select Committee, It was
not an easy task.
If I may say so, engineering and

architecture are so imbedded in each
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lother. almost with one body but with
two souls, that they can be called
almost Siamese twins. A surgical
operation to separate the two would
have been neither possible nor desirable.
Each has to be gaiven 1its own identity,
and vet each must breath in unison.
That was the task of the Joint Select
Committee.

Naturally, in the vortex of these
conflicting interests between the engi-
neers and architects, the moment we
started our work—I was a member of
the Joint Select Committee—we came
up against, so to say, a big boulder, the
boulder of definition of an architect.
The first clause was the title and the
second clause was the definition. The
origmal Bill had a definition of an
architect and we discussed it at great
length. It said: “Architect means a
person qualified to design and super-
vise the erection of any building.” Now,

we immediately realised that this
impinged very effectively wupon the
functions of an engineer. Building is

an engineer’s job, We discussed other
definitions that were suggested, but as
my time is limited , . .

THE VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN): You can go on
for another five or seven minutes.

SHRI M. H. SAMUEL: Each time
| we discssed one definition, we came up
against a dead wall. Then, ultimately,
the whole Committee came to the
conclusion that it is betler not to
Idefine an architect but merely confine
an architect registered under this Act.
This was one of the fundamental
changes that the Joint Select Com-
mittee thought it wise to make. 1 per-
sonally have no regrets for making it
and 1 am happy to say that the Presi-
dent of the Institute of Engineers and
the President of the Institute of Archi-
tects both came' forward with the same
suggestion—"All rigth, Sir, leave out
the definition; let us be just registered
architects.” As a matter of fact, the
President of the Institute of Architects,
Mr. Bhalla, who appeared before the
Committee, was very co-operative. He
wrote a letter to the Committee sug-
gesting thar this definition need not be-
there at all; and he is a man who has
been demanding tor the Architects
Bill. He wanted somehow that the Bill
should be passed as quickly as possible.
As a result of this, certain conse-

quential changes had to be made. Now,.

160
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anybody can design and erect a build-
ing without call'-ng himself an architect.
It is a big chunge. This has met the
viewpoints of Dboth the engineers as
well as the arciitects. Therefore, we
confirmed the view that we were only
protecting the itle of architects and
not the profess on of architects. You
will find these consequent changes in
clauses 33, 352) and 36 of the Bill
that has been reported upon by the
Joint Select Cc¢ mmittee.

Now, having -alked about the defini-
tion, for lack ¢ time, I would like to
content myself with dealing with cer-
tain broad aspects of the Bill before us
and the major thanges that have been
made in it. Fi st, I would like to say
a few words about registration of
architects. Thit i crucial because, as
I said, we have left out any definition
of architects ar 1 have contentéd our-
selves by sayis g that an architect is
one who is reg stered under the Act
This you will fiad in clause 23 of the
new Bill. Herc also we tried to re-
move some of the apprehensions of
the engineers. For example, if you
take clause 25(t), it was stated that an
engineer who w nts to be registered as
an architect mu-t have, as his principal

means of livelih »od, this business. That"

would have e»:luded a lot of engi-
neers, which would have been a
tremendous cala niry because of the
huge number (f engineers who have
been doing this architectural work for
so many years. The minimum quali-
fications have also been widened,
liberalised, as " Ir Bhakt Darshan has
pointed out. The Committee has been
able to revise fchedule 1 which pres-
cribes the qualif cations for registration
as an architect, and put in a lot of
things. These tiings are embodied in
clauses 14, 15, 16, 17, 18 and 19 of
the new BIll.

The second road aspect 1 would
like to deal w h is the Registration
Council and is composition. You
will find this inder clause 3. The
original Bill had prescribed the strength
of the Registration Council as 35, with
one member frori cach of the 18 States
-—including Unin Territories, and so
on—and three members from the
Central Governsient, Railways, C. P.
W. D. and Deferice. That would have
meant 21 out of the 35 members being
Government members. That the Com-
mittee felt was . terrific overweightage
for Governmen'. We, therefore, re-
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moved, with the consent of the Gov-
ernment representatives, that over-
weightage for Government, and the
major change that we did was that the
18 State representatives need not be
State emplovees; they can be any well
known architects practising in that
particular State. In recognition of his
services, the State Government can
come forward and nominate any archi-
tect to the Registration Council. In
this respect, I feel that many of the
persons nominated by the State Gov-
ernments will have been non-officials
and not officials only.

The third aspect is in regard to the
withdrawal of recognition. As Mr.
Bhakt Darshan has said, a very cum-
bersome procedure was evolved in the
original Bill, and we simplified it by
saying, if there is any complaint about
a particular qualification or teaching in
any particular college in which not sut-
ficient attention is being paid to any
particular subject or curricula, the
matter should be refetred to the
College, and if no reply is received,
the matter should be referred to the
State Government; if no reply is
received, the Central Government may
act on the direction of the Coun-
cil. This will not take more time
whereas the previous procedure will
have taken more than one year or so.
The new Bill, therefore, in my opinion,
Sir, is a reconciliation of the view-
points of both engineers and architects
and a synthesis of the consensus ex-
pressed in the Committee. "We had in
our Committee two very highly qualifi-
ed, respected Members of the two

professions. Our own House contri-
buted an engineer, Mr. Mahida, who
fought his battles of the engineers

admirably and bravely and ultimately
won the day. Architects were repre-
sented by a Member from the other
House, a practising Architect Mr. Piloo
Mody, himself very robust not only in
body but in expression.

MR. CHAIRMAN : I think it is a
well balanced representation from both
the House . . .

IMRr. DEPUTY CHAIRMAN in the Chair]

SHRI M. H. SAMUEL : May I say,
Sir, that the Chairman had to be very
tactful in dealing with Mr. Mahida
and Mr. Piloo Mody? But it was all
a happy ending. And the Members of
the Committee met many witnesses,
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examined them, read a lot of memo-
randa  submitted, and  ultimately
brought forward this Bill, and recom-
mended this Bill. And in our opinion,
it was found that it was a balanced
measure in the interests of our engi-
neers and architects. ‘Thank you, Sir.

SHRI U. N. MAHIDA (Gujarat) : I
rise to support this Bill. As the
history of the Bill would show, while
the engineers participated in its for-
mulation in the very early stages it is
not true to say that they were con-
tinuing their participation till the end.
The result was that when Dr. Triguna
Sen introduced the Bill, there was con-
siderable opposition. I must own it
today, that I was principally respon-
sible for the working up of a huge
amount of opposition to this Bill. As
we see from the result of the delibera-
tions of the Select Committee, 1 did
not want to overburden the members
of the Rajya Sabha Secretariat, to put
in the maximum amount of labour for
nothing. The amendments now brought
about here and the recasting of the
Bill that has now resulted in this
reconciliation, show the justice of my
opposition and the engineers case. The
initial opposition was well planned and
it succeeded. The scope of the Bill as
emerging now is restricted to purely
Architect’s registration. The engineers
support this Bill whole-heartedly, as
registration is the right of every pro-

fession.  Architects are entitled to seek
registration. What they get out of it
is not for others to question, but

registration is a symbol of status, the
architects are entitled to that. Regis-
tration is also helpful in one matter—
it weeds out the inefficient, incapable
and the unqualified. That is the pri-
mary function of the registration. It
.incidentally, as a result of this registra-
tion, confers a status on those regis-
tered. And as you know, Sir, profes-
sional men value status more than
profits.  With this registration, there
is also a great benefit to the community,
that it is assured of service by com-
petent men. That is a gain to the
society and that is the justification of
registration. They will be safeguarded;
they will be served by honest men. The
registration can be cancelled bv these
bodies if members are found guilty of
unprofessional conduct.  The only
thing that one has to be careful about
In  matters of registration is that it
does not bring about undesirable
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monopoly in human activities. The
original Bill, as has been very ably
explained by the Minister and sub-
sequently by Mr. Samuel, Chairman of
the Select Committee, was tending to
create a monopoly, ~however hard it
was sought to be explained, that there
was no such intention. The very
phraseology of the clauses of the Bill,
and two or three clauses read carefully
together established this fact. As
amended, the clauses would now
remove the disabilities to the engineers.
Precautions have now been taken in
this registration so that no monopoly
is being created. I am glad that the
Bill has been so amended as to meet
the needs of the architects and at the’
same time remove the disabilities of
the engineers. There is another as-
pect of this question. While amending
a certain section, it removes the two
embargoes or rather the two restrictions,
that anybody other than qualified
Architects applying for registration
must necessarily be a member of the
[nstitution of Architects, and that he

must necessarily have Architecture
practised as his principal means of
livelihood. These things have been

removed. 1 wanted that the third
restriction that he should have practis-
ed for 5 years should also have been
removed. I was satisfied that most of
the requirements that we wanted were
conceded by the Committee, and 1 did
not press for this point. But for the
information of the House, I might
say that the corresponding British
Legislation which went into this very
question did remove this disability in-
asmuch as the corresponding clauses
of the British Act stated very clearly
that if application for registration was
made within two years from the com-
mencement of the Act, it only require-
ed that at the commencement of this
had been

Act, he practising as an
architect: ‘At the commencement of
the Bill'. That’s all. Here, we are
restricting people to a period of five

years. That is the great disability, and
I bring this matter once more fo the
notice of the Minister.

Again, T am glad that all the
disabilities have been removed and the
Government was keen to accept these
amendments. The Committee wisely
removed all those disabilities; otherwise,
a very serious consequence would have
followed. Legislations are to be enact-
ed with a very wide intent. The
original Bill, as drafted, would have
seriously come in conflict with Article
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19 of the Co stitution. Art. 19(1) (g)
prescribes the right of freedom “to
practise any i rofession, or to carry on
anv occupatic 1, trade or business”
This Article 1(1)(g) is further qualified
by Section 1% 6) that nothing in sub-
Clause (g) wil prevent the Government
from miking restrictions re. qualifica-
tions, and 1 adds that they can
prescribe  p:ofessional or technical
qualifications necessary for practising
any professicn. But before that is
done, it make a very salient provision
in Sub-section (6) that this should be
in the interes: of the general public,
not in the int rest of a group of pro-
fessional men ind that the restrictions
should be rcisonable. The original
Bill offended gainst these provisions
and I am gla that though T had not
to bring this point pointedly to the
notice of the elect Committee [ was
spared the un, leasantness of having to
mention these defects. I am glad to
say that the s lect committee accepted
my amendmen s. It must be realised
that it would ' ave offended against the
constitution, wuld have led to con-
sequential litig tion and embarrassment
and the refere ices to Supreme Court
on writ petitimns and all that follows.
T have brough: this to your notice that
in future no s ich efforts be made to
restrict profess onal activities unduly.

SHRI THIL! AT VILLALAN (Tamil
Nadu) : Sir, th; 15 a long awaited Bill.
This Bill was ‘xpected to become law
more than two decades before. This
Bill was under consideration since the
year 1946. Tle draft was prepared in
1964 and the previous Government
approved this I'ill in 1968. While sup-
porting this Bl I want to make my
suggestions unc 2t three headings. The
first is protectic 1 of Indian architecture.
Indian architect wre is a very ancient one.
If you turn the pages of history of India
and make a tour of India, you can find
different kinds >f Indian architecture.
They are differant in time and also in
places. If you make, a study of Indian
architecture, rigat from primitive archi-
tecture to the 1= t Chalukya or Hoyasala
style, you can find the difference and
also the very in eresting, very attractive,
very enthusiastic, types of architecture.
In history we fir d Altars and Sacrificial
Halls; Cave architecture; Buddhist
period Chaityas and Stupas; Buddhist
Railings; Chity: Halls and Viharas;
Stambhas; Earl* Brahminical Temples;
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Chaitya Temples; Nagara Temples of
Orissa; Nagara Temples of Northern
Districts; the Nagara Forms of Jain
Temples; Jain Temples; Nepalese Tem-
ples; Dravida Temples; Cave Archi-
tecture of the South; Rathas; Pallava
Cave Shrines; Early Dravida Temples;
Dravida Temples of the Pallavas; Dra-
vida Temples of the Cholas and Pan-
dyas; Dravida Temples of the Vijaya-
nagara Dynasty; Architecture of the
Nayakas; Chalukyan Architecture; Ves- .
ara Temples; and lastly Chalukyan or
Hoyasala Style.

My first submission here is that
ancient Indian architecture should be
preserved and maintained by the present
architects. By the present Bill we are
attempting to regularise the profession
of architects by bringing all the archi-
tects who are taking part in the different
kinds of architecture, i.e.. designing;
actually constructing, supervising and
different parts of the work. We are
attempting to bring all sorts of persons
who are taking part in the different
stages of a partkular building or a con-
struction, into one category called
“architects”.

My next submission is under the
heading ‘“‘protection of traditional archi-
tects”. By giving a strict definition to
the word or term “architect” we should
not prevent the traditional architects
who are not having any diplomas or
degrees of the modern times, because
Indian architecture is an age-long and
ancient one. It has been carried on by
traditional architects who have had no
qualification or degree or diploma as
they are called now. By their own
aesthetic knowledge, by their own ex-
perience, they have played their role as
architects from the ancient days, from
the Aryan days, till the present times. I
humbly request the honourable Minister
to give protection in this Bill to the
traditional architects who have had no
diplomas or degrees of our modern
education. I should say that they are
more fit persons than the present degree
or diploma-holders because by their own
efforts and experience they became
architects. N

My next submission is that in the
modern days, after we started imple-
menting our Five Year Plans—from the
First to the present Fourth—if any pro-
ject is announced, whether we get coal
or not, whether we get oil or not, the
first point would be that there must be
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a colony of houses for the persons who
are going to work on that project, who
are going to be employed there. First
we have fo build a colony and then
only do we attempt to work on the
project. So the work of an architect is
more essential than the work of an
engineer on the project itself. So my
submission is that the Bill must provide
restrictions on architects in their selec-
tion because in most of the colonies in
the present days the construction is
defective. 1 have my own experience
in the colony of Neyveli. There they
have built a new town itself on even wet
lands. The buildings are not in proper
form. They have not been built in a
proper way. There are very many
cracks in the walls, even in the com-
pound walls; we can see them. There-
fore, my submission is that there should
be restrictions on the selection of per-
sons who are registered in the register
mentioned in the Bill.

Sir, 1 have gone through the whole
Bill. T have found provisions for the
constitution of a Council and for the
maintenance of a register. There is
also a provision fixing the qualifications
for getting registered in the register kept
by the Council. So my suggestion is
that there should be a provision for the
restriction on selection of persons whose
names can be registered in fhe register.

With these observations I welcome
this Bill and I extend my wholehearted
support to this Bill.

SHRI V. B. RAJU (Andhra Pra-
desh) : The objective of the Bill is not
very clear. 1 want to know whether
it is to protect the profession or the
person or the philosophy behind it and
what is the immediate need for it. I
venture to put a question whether any-
body in his House can define ‘archi-
tect’, I do not think the framers of
the Bill have ever applied their mind
to this because I happen to be asso-
ciated with the profession indirectly as
an engineer. I do not like to speak
to a particuldr section of professionals.
Architecture is not painting. It is not
sculpture. One eminent person defined
‘architecture’ as the proportion between
voids and solids in a structure. As we
have now here, it is not actually the
filigree work which is called architec-
ture. Tt is not that column which is
_called architecture. Tt is just a balanc-
Ing proportion between the voids and
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the solids. An eminent person put it
and said “how it pleases the human
mind.” There is no rationale behind
it.  So in this country there is no re-
gistration of painters, there is no regis-
tration of sculptors, there is no regis~
tration of politicians on whom the peo-
ple’s destiny depends.

Now the most important thing. 1
would like to register is engineering
because 1 belong to that profession

because the safety of the occupants of
a structure is now in the capacity of
the engineers. It is the engineer who
gives the comfort, who provides the
safety but what is the architect going
to do and what does he do? As my
friend put there is no uniformity in
art. In science there is uniformity.
Someone in Soviet Russia, if I remem-
ber the name, Lisenko, tried to dis-
tinguish between capitalist science and
communist science in biology. Now it
is not there. 1 do not know what the
Communist friends here would say.
Fortunatelv in this world science is
common and universal. Physics, che-
mistry, biology, etc. are not influenced
by regional, national ideological consi-
derations. That is why we want a
scientific approach to get nearer truth,
When there is no Registration Council
tor engineers to protect the profession
or those who belong to the profession
and when the House does not take care
of that particular activity which is very
very essential, when even 25 years
have been spent and other 25 years
will not compel us to go in for regis-
tration, why 1is this necessary? If it is
a question of giving monopoly to cer-
tain personnel, who by convenience,
comfort and facilities could have that
education prescribed or could have
that education in those institutions
prescribed in the schedule here, if they
want to have a monopoly of certifying
a particular design where such a certi-
ficate is necessary, then 1 can under-
stand it. I do not think this House is
interested in a small section of the
pcople, while ignoring the difficulties
that actually a huge section of the po-
ulation is facing. So I wanted to
now the aims and objects of this Bill.
This Bill does provide for the registra-
tion of architects. Wherever in any
Municipal Act it is said that a design
must be certified by an architect, as
defined in such Act, he will be consi-
dered as the competent architect and
certify. Beyond that there is no pur-
pose in this. I do not feel the need
for it. If I had happened to be here
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earlier when 'he Bill was at the stage !
of First Reacing, I would have said |
the same thine If I am late, I must

be excused. “"he Bill is vague and as

1 said, when so many professions in

this country a d when so many impor-

tant professior als in this country do

want registrat »n and actual certifica-

tion, why con pel the architect? Who

designed the t mple at Tanjore? Who

designed the tuildings which are called

railway comp rtment buildings to-day

with monolith : architecture with only

glass, cement nd steel and nothing to

inspire?

SHRI M. 1. SAMUEL: Mr. Raju
has raised a very important question
as to why the e should be registration
for the archite t ‘when there is no regis-
tration for tt: engineers. 1 submit,
the engineers sere well protected from
the beginning n view of their employ-
ment conditioo s and no person could
be recognised unless he has been an
engineer. Th ir profession was com-
paratively wel protected also. There
were no inro:3s  There was nobody
who made inr. ads into the engineering
protesston. T erefore, now after 150
years, it was c¢onsidered that there was
no need for th. registration of engineers
although they have an Institute of
Engineers whivh protects the interests
of the engineer». Just as a small child
requires protec ion, the profession of
architects is nc a small child requiring
protection. Mav be, after 150 vears,
they may not need it; but to-day, in
view of other seople trying to practise
the same thin: they thought that it
was necessary.

SHRI V. B RAJU: The medical
profession has registration because the
life and death question is there. Tt is
not for the sak of medical practitioners
or architects ¢ the engineers that we
should have a tarute. It is in the best
interests of tht people of the countrv
and that must be the guiding principle
because the lifi and death of the indi-
vidual is in th: hands of the medical
profession and one may not misuse the
name and pres:nr himself as a doctor
before 5 patient and to protect that
we have done 1. T can make a distinc-
tion. Such a profession—medical pro-
fession—now has to undergo registra-
tion. It is necessary but T would like
to put it in a lighter vein that what-
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cal man, they ire buried and they are
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below the ground, they are never seen
but whatever crimes are committed by
an engineer are always seen—the
cracks in the building and actually the
weakness in the structure is visible for
centuries but still the engineers did not
like that the profession should be re-
gistered.

SHRI BRAMANANDA PANDA
(Orissa) : That is what Bernard Shaw
said : “To be famous, a doctor has to
kill a hundred eminent patients.”

SHRI V. B. RAJU : Yes but actually
there is no definition of ‘architect’.
Who is an architect—one who is regis-
tered as an architect in the register.
How is the register maintained ? It is
those who have come from such insti-
tutions and by virtue of their being
trained but is there any uniformity or
scientific criterion laid down for an
architect excepting the institutions
which have grown now? I know some-
thing of this. Therefore this is not a
Bill that should really go into the Sta-
tute Book. The engineers have coope-
rated because they have been accom-
modated somewhere, that is what [
have understood, in the Council or
somewhere. It shall not be the guiding
principle. We must see how far the
statute is going to help the people of
India or in the advancement of this
profession. 1 could have understood
putting some limitation on the misuse
of the profession but no such thing is
found here. Anyhow I do not want to
take the liberty of requesting permus-
sion to oppose the Bill; it is not my
intention. T think the Minister when
he replies to the debates. may keep
these n view and keep scope for possible
amendments which may come in the
future.

t

- wibd

SHRI BHAKT DARSHAN: Sir, 1
am thankful to all the Members, who
have participated in this discussion
and, as I pointed out in my opening
remarks, this is a very non-controver-
sial measure and it has been borne out
bv the fact that practically all Mem-
bers have supported 1it.

AN HON. MEMBER: Mr. Raju
opposed it.
SHRT BHAKT DARSHAN:- He

only wanted clarifications and T am
thankful to Mr. Samuel, who was the
Charrman of the joint Committee, for
throwing sufficient light on all the re-
commendations of the Joint Committee

el |

-
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and so T need not take more time of
the House. Mr. Raju who is an emi-
nent parliamentarian, this I knew, but
to-day 1 came to know for the first
time that he has been an engineer also.
He has raised the basic point and has
asked as to what is the justification for
the Bill at all. Mr. Samuel has tried
to reply to his query. bur I would like
to read out from the Statement of
Objects and Reasons which will be
found in the Bill, which Dr. Triguna
Sen had introduced in this House. It
runs like this :

“There is a tremendous amount of
bujlding activity in consequence of
the industrial development and the
implementation of the various Plans.
With this increase in building acti-
vity, unqualified persons are designa-
ting themselves as architects and the

architectural profession is thereby
seriously endangered. The various
authorities, including the Indian

Institute of Architects, have expres-
sed the view that a stalutory regula-
tion is necessary to protect the pub-
lic from such unqualified persons.
With the passing of this legislation
it would be unlawful for any person
to designate himself as architect un-
less he has the requisite qualifications
and expertence. The legislation is
on the lines of similar legislation
obtaining in other countries,”

SHRI V. B. RAJU: 1T have gone
through it. That is exactly what 1
have objected to. Also the hon. Mem-
ber who was a Member of the Joint
Committee has said that. A new state-
ment of objects and Reasons was not
available. T was only depending upon
the Statement of Objects and Reasons
found on the Bill when it was introduc-
ed. By not registering the architect is
the community going to suffer; that is
my point, and that objection has not
been met. A building collapses because
of a mistake committed by the engincer
but nothing goes wrong if the architect
does not design it properly.

SHRI BHAKAT DARSHAN: Mr.
Raju has tried to make out a point
that because several other professions
and avocations are not registered or
regulated why there should be the regu-
lation of architects; but I suggest that
he should not take this argument too
far. If some professions have not been
registered or regulated, it does not
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[ follow that architects should not be
regulated or properly registered. I

need not enter into any argument with
him.

Sir, two or three other points have
been raised and one of them is that
adequate emphasis should be laid on
our Indian architecture. 1 may assure
the House that all our institutions,
which are imparting education and
training in architecture, are teaching
these things. As far as the preserva-
tion of the old buildings is concerned,
there is a regular full-fledged depart-
ment under this Ministry, the Archeo-
logical Survey of India. They have
been carrying on the work for the last
several years and they have got a big
programme about the portection of
our old monuments and the exquisite
pieces of architecture.  Therefore,
there should not be any worry on that
score

Shi Yadav tried to make out the
point that the Architects’ Registration
Council is going to be monopolised by
architects. It 1s not a fact; civil en-
gineers are not debarred. The job
could be carried on as usual by other
agencies also provided they do not
assume the designation or architects.
Therefore, I do not think there is any
undemocratic process involved in it.
The constitution of this Council is
tairly democratic. And it is not an
ordinary type of Council, where adult
franchise has to be exercised. It is a
professional body: it is a body of ex-
perts, and we have tried to choose re-
presentatives of professional bodies like
the Institution of Engineers, the Insti-
tution of Surveyors, architects, etc. So
I hope that Mr. Yadav will agree with
me that his contention that this body

is going to be undemocratic does not
hold good. . )

Shri Yadav tried to make out the
need for me to dilate on any point I
am very grateful to the House that
they have extended their support to
this Bill.

) FrEE) sHE AT ;. GEAAT

QESFEHT FI4 AT G 8 !

3 WA 35 ¢ AW, AT ager ¥
FIEHAT TErerHT ¥ (T FET & 1 39
Faren e wa @, sd qan T g

-
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fF 1 ATe 20 9T wAT FT @St AT |
IEM BT oW A\ g enfwaa
g 99 #9 &7 fFaT T auwwan
IR =T & yrAE  Jarar | afsa
St gSfifrae gad sfew W@ @
AR (579 9% 1 F09 0F 916 3, 91 ITHT
=g 3 a0 | fog W s zad
faF "FEF - A1 0F § aWE I AR
Tgd gnm ) @z ¥ 93 Yew-waliew 2
STAA |

Therefore  appeal to the House to
adopt this motion.

-

MR. DEP JTY CHAIRMAN : The
question is:

“That tt: Bill to provide for the
registration of architects and for pur-
poses conn cted therewith, as report-
ed by the Joint Committee of the
Houses be taken into consideration.”

The motior was adopted.

e

o r

MR. DEP JTY CHAIRMAN: We
shall now ta:e up clause by clause
consideration of the Bill.

Clause 2 was added to the Bill.

Clause 3 ( “onstitution of Council)

SHRI JASDISH PRASAD MA-
THUR (Raja-than) : Sir, I move :

3. “That at page 4, line 36 be de-
leted.”

. “That ay page 5, after line 16,
the “follow g prOV15105 be inserted,
namely :— v

‘Provined that the number of
Governn ent employees among the
nominatcd members shall not
exceed ¢ ie-third of the total num-
ber of 1iembers;

Proviced further that the term
of office of the First Council con-
sisting of nominated members
shall, in no case, exceed a period
of one ear.”

. The quest. n: were proposed.
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%ﬂm'ra’\srszmamwt THATS 3 H WY

A wHTH &, # gEr s wwar
g1

sTeAefs wEma, AT R AR

T 2 fr Fadms awr feiy 2 e
ESCIE S I 7 B o S e
TAMleF 0 1 gy 3 F Y dfe 38 Y
fer &7 fasifre <% & G don
faar ¢ a5 § ‘i PR Y Fw a @R
grr am P T STTar | e
N W ¥ el § S wwere gra A
fefma adr frg ot 1 ST 35 wE
AN a9 AT § ITH ¥ 22 qYFEY Ay
g A § W arda ¥ arsqag # o f
ORI F grar e Fafarg 26t | a1 22 #1
Amfafog 77 & v o s A
qdT HITH sqraEEwar ot 66 ag wrer €0
¥ fae 6F ‘o =afr 30T aaw g
amfEfrg frar stomr’ | =8 v Fr
@ F fi5 3eamafy wEEg, 9 aar
EfFavar A faad 7o v ¥4z
Har srfer gmT ST FYNmT g owar
St gArE ¥ AT AL AFT, avwre &
=L TG HEHT, WA 97 LY 7 G |
FIE @Y FHTT AT FAG, FE S FTIA-
[T FA0C, AT T IAF ST qar
AW T T E W AT GRS 2 Ay
(et ST, 7Z A€ | T8 TR & aafaaay
Ft g Fm-(Efog Fw 2
avF Fr fya § wews G AT v
ag ‘ux afs ¥ FEvfEfede (G
fF ag Frmar  ISfET ERT ) T O
afA #r  Fmfafeda 7 Gy & 9o
qA Tz AT § & s A (raa §
F6 WAz g1 @ # Aw I E
AT ATEAT s s (T §
fF 3a S oemd X IATEAE ENT
JaFr AT ARG fma wah | A
sfagz st arm wfadz # o aER
aifrae Foit 1 mfAT @ 9w F 9T
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[sft strdre wang w1e7]
dfgerea fey AT FAAT AR, AT
Am g gasr AfAmEE et o1
97 3T ) 3@ WER AT sfawr afEeee
¥ ad gmr 76

A § YT qEII AVMA F | AT AT
zaFy gonfrad #1 TGS dAE
WEIE Y IWH A F FH AR & A
Tarfrd £, Aawrd sfgmeR 3, SAd
qerr ¥ 715 ffgz 2w =ifzw | 7Y Fgr
2 fr ‘w-faars ¥ wfuw o el W
Y dEqr ey &Y & 9E% SETR 22 Bl
=TfRT |

ZAT AT WY AT TN § T AT S
5 gow afteg & fag smow w31 8 &
TR gra ATAfa e ager fa sro
a are ¥ va afrag & f&frga w130
21 | za¥F 3a afrag FT F9 BT T,
TAFT I Jeor@ AL B |

AT ARG Al T qq 97 W qY O
axdr & faeger fafag (Raifar 7fog
FTAST FTA H | g QTFTT F 3367 97
2 zafgn &3 ug wgr 7 6w Taay
wafy fraffer @ =T, 18 argw
fatrz gt =fer

g &% o ST ¥ war R

T ag ot 6 aataEfag e &
wfsq o ofag Y FreTafy, Gy
auT #, oF a9 ¥ #fas aEy Zoi

7w gdr frazw @ fF St ooy e
Tafifr w8 & A wafg oF ad
& syrer a@r ger =ned

ATAY A7 A TR g9 Ik H
TN WERT FW FEAT AR 2 9T FE |
SHRI M. H. SAMUEL : Sir, may I

say a few words? I oppose the amend-
ment. That is why T am speaking. Ex-
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planation is part of the Minsiter’s duty.
1 think the hon. Member, when he is
talking of nominations, is thinking of
nominations to the Councils, Assem-
blies or to the Rajya Sabha or the
Panchayats.

SHRI JAGDISH PRASAD MA-
THUR : Everywhere nominatfons are
being made by the Government.

SHRI M. H SAMUEL : This is en-
tirely different from those political
bodies. Here it is a professional body.
Do not make any mistake about it. It
is entirely different in this particular
case.

) AT AT A L AT
T YN FX TE O a1 g ag W
aifgg FE fF odr S FElRue e
G IS SN A U A
F TIBARA W FT ATATRT  ZAT
garagi g &1 Fd swwr T AR A
FEIW T FA T AT | TAF TG
¥ am oF W g Feawr mg awfaee
fegoras. #7237 1

T A Y G I AT Y AT gEr
¥ amw e Y gAmE fF 9w fama §
ATAGRA AT B A AG | RTHIT A
ATt o g9 @y Arafra w0

wt A Tm (gfamor) : gz o S
g AR fev 95 %7 F A= A g1 At
aR dET g -

SHRI M. H. SAMUEL: 1 could
not follow what the hon. Member has
sard. but anyway 1 will proceed. In
my opinion, this Registration Council
is not going to be overdominated by
the Government departments. After
all, please take into consideration that
the Government is a big building orga-
nisation. In the Defence Ministry they
have got Chief Engineers. In the Rail-
ways they have Engineers. In the
CPWD they have got Engineers. Do
you mean to say that the Government
departments, which are employing en-
gincers and have engineering = depart-
ments, are to be excluded from the
Architects’ Registration Council? Would

Y.
L= T
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that be fair? Now, take the composi- |
tion as such. The Council shall con-
-sist of the following members, name-
{y :—five from the Institute of Archi-
tects; two nom mated by the All India
Council for T chnical Education, five
selected from among themselves by
heads of arch tectural institutions in
India; Chief : rchitects in the Minis-
tries; two pers ns nominated by the
‘Institution of Z3Ingineers and one per-
-son nominated by the Institution of
Surveyors of Iidia. It comes to 15.
These will all be non-officials. Now,
18 persons are to be nominated by 18
State Governn :nts, bue it has been
rovided that 11ey need not necessarily

e State Gove nment employees. Any
good engineer wvith a certain reputation
in the professi n can be nominated. It
is not necessar - that the State Govern-
ments should ominate their own em-
ployees. So, o1t of 35 members, 21 or
23 are calcul: ed to be persons not
really belongir ; to the Government.
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Therefore, I di not see how this body
is not professi nal or is undemocratic,
if at all demo racy could get into this
-professional bc-dy.

A v agT o ITANERY Sff, mgl
AEA N TEA qwE A E ITHID
FaE A ot Fgaw Ay § A
T F frafy 7z & f Gdfta azeni B &
WRTF Fg AT FAT AT F7 T 8
A Tx ATH AT qrEg N arg FedErd
AT 9% SIAT AN §, @ AEA 7

fF St arer B 73 T g T AR
Ad qTE s IaFr ok R wfafafa
Fgia 2vAar fee osm gwr ? SR
grarr Fwr zg @1 wfafafy &, =2 av
wrifga s, ey O fesr aY
A/ AR A w1 gl @ gaw
FEF T @ |;AMT | AV H wwmAT g 6w ovg
IfT & g 5 a8t aweR FT us o
gfafafr T )

St S FATT WAT ;A AIHD

FHAT ER g sfEfarer @R aT mA-
afwfrre 2w, a8 w57 §
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o\ v 2o s ag @ (rmare (e
g O @ dy fraemr o ST o

s\ ST s WA Aar & S
g1
s waq Efq ;9 ¥ FF AGT 7@l

e Frar s, ag @ fvare (e
E' L - T s

i) AT "G RYT : FAETE TAH
w7 g T |

s srTEE SEIE qRA : TeET 6w
F T a7 Frawa 37

TN

) we qEA T, 9§ W1 IR
awigfy sk sTawmfy & @ ¥ FE
2t o mraly ot srawm by wAEE
Gear sram @z mdwr ¥ faE w2
S fr A T FEgw 6F 75 5 G FIEE
fer o & 6 9fadz o arzawfase
Fifeer ¥ Jrawi g1 G4 wEw afEd
Tfr azd wg wREw A &1 ag, A
Fw wug s TRlaa arwles @
Fer ¥ mg wew fem s 65 zA
g § gamfy i gyagely &1 7T
F< fear @ro t 3@ 9% A @E & wvfa
g w1

s} St SEE wIgR ¢ THH AL g
gafy Fraffe 7 & 3 & 791 8
Za3 UF A0 TR R, WG ST AT I, TO FL
afwa #r€ erafy At ey sl =T

st WHT WA : WYY qe FAq 2
uF aq & ¥fuF F7 y3fy Ay @ Tl
AT zA mH TR AN FT AFA F,
g wform w37 65 uF 9 F aug A7 o
AN 7w 98, & aFar g (F e
wdm ¥ & A am, wfew 2 agar 2 R
arR gwer FIA 9T o TAW g7 A Av
A Fra zafEr gw e g

Oy 3% A WY ara< At frerE. .. A IEE aig 4@ A
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ot ST ST R ;AT G A
afad vwag a7 fE, Srat sramg A
| afer aw GGfmg TG aw ¥
qqT  FT A |

Y WS T A TEY sqreE@a ¥ awAr
g F e xd sl & a8 R S,
AT zad &8 3 af ¥ & s,
AT amg H @w FLF w@IAgw
Tr ¥ awq | gAfrn @F ar { &
qHTHT & IRFT T TIFT A2 F AFA
g1

MR. DEPUTY CHAIRMAN: The

question is :

3. “That at
deleted.”

" The motion was negatived. :

MR. DEPUTY CHAIRMAN: The
question is :

page 4, line 36 be

4. “That at page 5 after line 16,

the following provisos be inserted,
namely :—
‘Provided that the number of

Government employees among the
nominated members shall not ex-
ceed one-third of the total num-
ber of members ;

Provided further that the term
of office of the First Council con-
sisting of nominated members
shall, in no case, exceed a period
of one year;”

The motion was negatived.

MR. DEPUTY CHAIRMAN : The
question is :

“That clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added ro the Bill.

Clause 4—President and Vice-President
of Council

SHRI JAGDISH PRASAD MA-
THUR : Sir, I move:

5. “That at page 5, after line 22,
the following proviso be inserted,
namely :—
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‘Provided further that the Pre-
sident and the Vice-President of
the Council shall be elected from
among the non-officiat members’.”

g ST WA AAEA g ga¥ Ay oF oy
# F19 & S wF arow g 6F e AelY
AERY AR TFT FT AT | ZAF NG
Femer AT IqTAT T F WM HG A
FEAT B § (& zad aF a8 ISrfrad
HTAT AT ATE AW F AW R AT T A QA
AT, deAet W IqreTed £, W § FH
T A dmErd azem Y wifew, Faw
3% T & g3 safcfedras za¥d s7amr
g g, fowd (st off ag foia &
IAH ATHT T FTE QS A @ | TG AT
o ol gad fad &% ¥ &9 ag af
wAg '8 | g & 77 e e
a1 2 % wemed o1 IaTeme  HORART
seeqt § ¥ (Aaifas fro @rdw 1w
HEY S AT ¥ A THTT FI AN )

The question was proposed. ; -

) WET WA : A WTANT AR &
TIFAT F1 A1 ATEL FAT g, wfET 7 ana
T8 o1 g g P ag b gAR At 27
& g% qg (aeama feemar g 6 o o
gwrafy sk Sgewals &3 o b
2, st a7 (F softfaaed qar anfreaza
47 agr W@ W feamr @&F 9wy
FLG 1 1 ;

| JALT W AT ¢ AT AT AT
T3 &, TOH FAA § forar 9@, AT &
azt #1E 94 AN WO -

st Iegwafa @ am AT (R wTAT

AEAE AT NG FCT AR

s SR 9WZ AT &7 faegr

FIAT day AEAT |
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MR. DEPUTY CHAIRMAN:
question s :

5. “That at 2age 5, after line 22,
the following proviso be inserted,
namely :—

‘Provided iurther that the Pre-
sident and 1e Vice-President of
™ the Council shall be elected from

L)

among the r m-official members’.

The

The motion wes negatived.

MR. DEPUTY CHAIRMAN: The
question is :

“That clause 4 stand part of the
Bill.” .. . PR

The motion wis adopted. o
Clause 4 was «dded' to the Bill.
Clauses 5 to 7 were added 10 the Bill.

Clause —Disabilities

SHRI JAGDI'H PRASAD MA-
THUR : Sir, I mve :

6. “That at page 6, after line 39,
the following 'e inserted, namely :—

‘(c) has b.en disqualified to con-
test election under the Represen-
tation of thc People Act, 1951, on
account of :orrupt practices’.”

IrANTIfe g, FoFE FRET T OF
T #wr tvar § 65 Fr afa
oAy (7 freay oY sT@a F g &9 &
FA T AT AT F A0 EE & Al SAFT THHT
77 qE aaE ¥ f@T g g, v sed
arg & arg & g fgaw A7 qEa g
fE oF a1g AN S1T & IF AR IO 98
yieHz 78 § (7 9oz o & &
aiF afafafaea < fufagm, 1951 & el
fratea =3 & favfga #3 (g1 wam &,
v ot swfrr o Y gTEEE & gran
Ta w37 F I & fag ar fady
srafy % fq 1 (eam wam g 37 o Tasr
geg AT A%, 13w faaes & o fE
st Ao Yo fpg wPRad, ST A
o %< faar mar &, = F9 17 @
1 & qie & o7 srang aifes T fEar

x
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war g ) ar oy sfEAAl w1 R gad A
FX AT @ AR

SHRI M. H. SAMUEL: Are
architects or engineers ?

they

sft FTdre W WA : gAd o oifia
F7 A g Awmfaalma G
ST AR gg w8 & 6 98 e
FHATT &1, ag a1 fwdy &1 o FT aFd
g Ordt <fy safs &1 A o wEEw
arfasfrs w2 s § 1 41 99 fF T
FHET 7 7g wfqaw @ faar g 6 afe
frelt safa Y &1 a1 & feg @ gr S
Igar A frar S, dr qwETEn A
glag T AT a¥, a1 Iq THFR T O
A =@fm o 6 g gz &
O NI F FO F JART GifET FI
fer w7 & 3@ W F &R0 AT A
s fer 9 AY EEIT S A §
3AF AT A WER & Afwaar 1 o
famr gy st a%ar ) @ it & F @raAn
g fr wrfia Al A #g amef &
ardr & ¥ @ gmeT X I &%
smafe wgy g =

The question was proposed.
4 P.M.

st WA IR : AR, AW FB oA
srg g g 6F wmArr @eem & "R
A TR FT AT AT GRAT AT
grag ywEr & fasg g gw o
@5 g 5 saF ) fFar o 3w @
Arawtas draT F @) gy eET A
AfFT gL W AR w=1 @A sfEw
qgr gvm oy dawa afafs § g9 v @
avg ¥ (= fFar wat av s aga (@
faust & & @1z g a9 Grar war 5
IYFRAT AF & MYea 0 F AT A
feegarfarfedio-g @t a% £ 3790 &Y
ZO& 3R o ar wry | gafan & A
ATEY § I FAT ATEGAT § F1 3 TAH
‘Tq T IR
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MR. DEPUTY CHAIRMAN : The
question is:

6. “That at page 6, after line 39,
the following be inserted, namely :—

‘(c) has been disqualified to con-
test election under the Represen-
tation of the People Act, 1951, on
account of corrupt practices’.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is :

Bill.
The motion was adopted.

Clause 8 was added to the Bill.

",I:hat clause 8 stand part of the

Clauses 9 to 23 were added to the
Bill,

Clause 24—Firs; preparation of register

SHRI JAGDISH PRASAD -
THUR : Sir, I move : MA

8. “That at page 11,—

(i) ip line 27, for the words ‘an
authority’ the words ‘a Tribunal’
be substituted;

‘ (i) in line 30, for the word
authority’ the word ‘Tribunal’ be
substituted;

. (iii) in line 34, for the word
authority’ the word “Tribunal’ be
* substituted.”

The question was proposed,

oY AT ST AT ;o Ay
A X TATIY R Ay St ogER fawr &
TAF GAY F qewre T ooy gur foen-
T T AT F, Ry a1 o e de
&, T s ¥ smefamer gy
F oA fear 3 e zwoarer
R oA wifaer & R st e
yqr FAT froir & ot fr ;e e
TR fEar mmr wmm vRrex qervrg
gt Afr A gwrforr fear sra Ry
FET gvEr At 3R ok =
T T # <R sfimmor &
ot srfaea v farfera Fafavsa & orfg
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FrZ ot efaq 0¥ gFTOW &Y ATOE A
frar faw & Pz 07 fafrerg & freg
aftg o wrfesrdy &1 %7 m¥@ar Y
FET qTHRTL A wrEEry  wroad ¥ afu-
g1 g, Tw fAfee fagss e
¥q 78 5 frErd frg wRY Y a9
3 0F Wy WY exd wEAr & fr ¥
FUSY ¥ qzra faar § O qewTT A o9
FR 3R AW &7 fAarm agr A afed, W
STt faame 2 TTsegEa § ST Anfed few
Titfaast F1 fsy s & arv &
formraa 21, I9F aX A FAT FIA AT
sfpre e ¥ oy mifasrd & O
i T | R 3| 99g o ZresTAe A%
W, wmifawTw FTR/ A amr faw
TR & qara faam an, s gEs AT
gar wr frae & fe =gt wfusrd A
TR ATT ATATERr eT T |

SHRI M. H. SAMUEL : I wanted to
say, how can an appeal against a tri-
bunal go back to the tribunal ? There-
fore we considered that an appeal
against a tribunal’s verdict should be
heard by somebody other than the
tribunal. For this purpose the autho-
rity is to be constituted, under the re-
commendation of the Registration
Council, by the Government, and that
will go into any appeal coming against
a tribunal.

SHRI JAGDISH PRASAD MA-
THUR : Judicial aufhority or govern-
mental authority? It must be defined.
Otherwise it will create complications.

SHRI M. H. SAMUEL: Judicial
authority or a political authority to de-
cide about architectural matters?

SHRI JAGDISH PRASAD MA-
THUR : When first you have given it
to a tribunal, why are you hesitating
now?

SHRI M. H. SAMUEL : You want
it to go back to the tribunal again? A
tribunal gives a verdict and a dispute
against the verdict, you want it to go
back to the tribunal?

SHRI JAGDISH PRASAD MA.
THUR : A judicial institution.
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SHRI M. H.
considerations the

JAMUEL : For these
Committee felt that

an independent . uthority should be
there.
st wAm qg ¢ AW, AW 1 T ED

Fga #T o€ FEI § | FTEEAAT HIFT
uE AR EEEAW  AE &1 §FAl g | OF

wlFidr (g AT SIAT S Ay
i fvmzrr FI MF FAT AL dmm
IS E A

MR. DEPUTY CHAIRMAN: The
question is: '

8. “That at page 11—

(i) in line for the words ‘an
authority’ tt2 words ‘a Tribunal’
be substitute ;

(ii) in lire 30, for the word
‘authority’ t e word ‘Tribunal’ be
substituted;

(iii) in line 34, for the word
‘authority’ 11e word ‘Tribunal’ be
substituted.”

The motion w is negatived.
MR. DEPUT/ CHAIRMAN:
question is:
“That clausc 24 stand part of the
Bill” ) Lo, .
The motion was adopted.

Clause 24 was added to the Bill,

Clauses 25 and 26 were added to the
Bill.

The

-Clause 2'—Renewal fees

SHRI JAGDISH PRASAD
FHUR : Sir, I 11wove:

10. “That . page 12, line 42, for
the word ‘beisre’ the words ‘within
one month a ter’ be substituted.”

JuaeNiy  TIEA, gg a7 S A
weex g g% gfoer & 21 w6y
qT oY  SgT Y =W a%g TN T4
srmar g, et 1@ ¥ sfwx vAT AR & T
oo 1 asfa @ AW &), e
firft ¥ g swT AEF FITE, SWT 31
qT % STE T 31 AT aF A@HET
JETFT AF ar 1 A9 FT IFHT ATH

’ . L t

MA-
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FT HT | TEE IAIX g wrawr & 5
Wt frmm fafe & wawe sz e, owy
ST FAT 7@ FUC a1 17 F1e fza7
KA FET A fewmary ¥ fag quy
SRS ¥ SHS! IAT 9297 ) gHfET B
fragw 3 f& 7 & a9 uF wiw #r wafy
g1 faa® sef1 g=Ar @& s e
¥ wler Argdr a1 gEfan s o waaw
g 2, a1 9w oY ITEwWieme  werew,
I IHFIT § F|ANT G T & | IqH
q1eT JIAFI FTATE | AfHT TW gFw
F zdleged | gr OF @ &, oY N
g | w1 FE & fem, @ ow
Y F AT " g &Y IFFT A7 F1e fem
WAL | FR ATH FIEA F A9, T
eI &1 =qaeqT @8 W17 a1 § ANAar
g I favelt &7 7S srrafe =& &y =vfed o

The question was proposed.

WY WaT IWF ¢ W, WA Aee
ot AT 7 FE gwEAT &7 gEAT 39 7
Foz foFar o | g7 A #1 sl
fFar s wF1 3 AfFT Iy @rfae ¥
WA EFRN FT QIE |

MR. DEPUTY CHAIRMAN: The
question 1s &

10. “That at page 12, line 42, for
the word ‘before’ the words ‘within
one month after’ be substituted.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: The
question is:

“That clause 27, as

amended,
stand part of the Bill.” ’

T T
The motion was adopted.

Clause 27, as amended, was added to
the Bill.

Clauses 28 1o 44 and the Schedule
were added to the Bill.
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Clause I—Short title, .extent and

commencement
SHRI BHAKT DARSHAN: Sir, I
move ¢
2. “That at page 3, line 5, for the
figure ‘1969 the figure ‘1970 be
substituted.”

The question was put and the motion
was adopted.
MR. DEPUTY CHAIRMAN : The
question is:
“That clause !, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 1, us amended, was added to
the Bill.

Enacting Formula
SHRI BHAKT DARSHAN: Sir, 1
move :

1. “That at page 3, line 1, for
the word ‘Twentieth’ the word
*Twenty-first’ be substituted.”

The question was put and the motton
was adopted.

MR. DEPUTY CHAIRMAN: The
.question is

“That the Enacting Formu_la, as
amended, stand part of the Bill”.

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill.

SHRI BHAKT DARSHAN: Sir, I
move

“That the Bill, as amended, be
passed.”

The question was put and the motion
was adopted.

THE TEA (AMEGNQDMENT) BILL,
19

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(CHOWDHARY RAM SEWAK) :
Mr. Deputy Chairman, Sir, I beg to
move

“That the Bill further to amend
the Tea Act, 1953, as passed by the
Lok Sabha, be taken into considera-
tion.”

[ RAJYA SABHA |
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Before the hon. Members participate
in the discussion, I would like to make
a short speech. The Tea Act ot 1953
which came into force on the 1st April,
1954 seeks to provide for the control
by the Union Government of the tea
industry and for that purpose, to esta-
blish a Tea Board. Section 10 of the
Act places on the Tea Board certain
responsibilities for taking measures for
the development of the tea industry. In
the discharge of its responsibilities
under this section, the Tea Board has
taken up certain schemes, namely, the
Tea Plantauon Finance Scheme and
the Tea Machinegyy Hire-Purchase
Scheme, through which it advances
long-term loans to the tea industry for
undertaking extensions or replantations.
These schemes are financed by loans
advanced by the Union Government to
the Tea Board. On a review by the
Government of the requirements of the
tea industry for long-term development,
the Government have to assist this 1n-
dustry with a subsidy to tea plantations
with over-aged bushes, with a view to
ensuring the desired level of the tea
plantations. The Tea Act in ifs pre-
sent form makes no provision for the
Tea Board to receive either grants-in-
aid or loans of the kind that are being
advanced by the Central Government
today. It is therefore considered neces-
sary to amend the Tea Act of 1953 to
enable the Tea Board to receive grants-
in-aid or loans from the Central Gov-
ernment.

Sir, clause 2 of the Bill provides for
grants or loans to be made by the Cen-
tral Government to the Board since the
cess collected under Section 25 of the
Tea Act, 1953 is not sufficient to meet
the cost of the developmental scheme of
the tea industry, as already mentioned.
These grants or loans are intended to
ensure that the activities of the Tea
Board do not receive a setback.

It is also proposed to avail of this
opportunity to substitute sub-section (3)
of Section 49 of the Act relating to
the laying of rules before each House
of Parliament in order to bring it in
conformity with the present pattern.

With these words, Sir, I move.

The question was proposed.

SHRI CHITTA BASU (West Ben-
gal): Sir, in the Statement of Objects
and Reasons of the Bill, it has n

v



